
Government of Jammu and Kashmir 
Deputment of Law, J ustice and Parliamentary Affairs. 

(Power Section) Civil Secretariat, 
Srinasar. 

Notification 
Srina,ar, the 1" of0ctoba,:zot8 

SRO 4 4 '3.-[n exercise of powers conferr~d by sub section (t) of section 11 of 
the Code of Criminal Procedure, Samvat, 1989, the Government hereby ~ppoint Sh. 
Dhircndra Sharma (KAS) Assi$tant Commissioner (Revenue) Doda to be the Executive 
Magistnte of the fir¥t class who shAll exert:lse all the powers of an Executive Magtstrate 
of the fiut c\:us within the territorial jurisdiction of District Doda. 

The Government further in exercise of the powers conferred by sub-section (2) 
of section 10 of the $:tid Code appoint the aforesaid Executive Magistnte u Additional 
Distrlct Magistrate, within the territorial jurisdiction of District Doda and shall have all 
the powers of Oistriet Magistrate under the said Code, 

By order of the Government of Jammu ;~nd ](;~Shmir. 

NO: LD (P) 94/5·Doda 

Copy to the:· 

Sd/-
(Ahdul M:ajid Bhat) 

Secretary to Government. 

Dated: 01 ·tQ-lotS. 

1. Commlnioncr/Secret'lry' to Government, Revenue Dep;~rtment. 

:z. Divisional Commissioner, JammtL 

3· Registrar Gencral,J&K High Court, Srinagar. 

4· District Magistnte, Ood;~. This is with reference to his letter No. :z~.r 

:t-4/DM/Doda dated z8-o8-:zot8. 

5· Generotl Manager, Govunment Press, Srinotgar for publlation in an extn 

Qrdinary inue of the Go,·emment Gazette. 

6. SRO Section, Oepartll'lent of LJ& PA (w.p .c). 


